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Original Application No.382 of 1993

fIlakhahDas Vs Union of India &: Ors

~ON'8LE MR MAHARAJDIN MEMBER-J

Heard counsel for the applicant.

The applicant was appointed as E u Post as

Runner. He on attaining the age of superannuation

retired on 02 02 93. I t is snid that since the applicant

worked in the Department with integrity and to the

satisfaction of his officers, therefore, his term of

service should be extended for further period of two

years. Thare is no such rule under which such extension

of service can be made. It is minimum expectation from

a Governnent employee that he would work in the Oepartment

with integrity and to the satisfaction of the officers.

Thus the application is not maintainable eOO

it is dismissed at adiTIission stage.
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